I THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD

ORIGINAL APPLICATION NO. 868 of 1993

DATE 'OF JUDGMENT: 29th July, 1693

BETWEEN:

1. Mr. A.Michael
. Mr, M/Venkata Reddy
3, Mr, M,Balaiah

4. ¥r. G,Satyanarayana .- Applicants

o8]

and

1. Onion of India represented by
the Director General,
Department of Posts,

New Delhi-1. :

2. The Chief Postraster General,
A P,Circle,
Hyderabad-1.

I .
3. The Postmaster General,
Hyderabad Region,
Hyderebad-1.

4. The Superintendent,

M5 .'2' Division,
Hydérabad-1, .. Respondents

APFEARANCE ;

COURNSEL FOR THE APPLICANTS: Mr. P.Rattaiah, Advocate

COUi\‘-SEEL FOR THE RESPOKDENTS: Mr, W.R.Devaraj, Sr,CGSC

CORAM:
Hon'ble Shri Justice V,Neeladri Rao, Vice Chairman

Hon'ble Shfi P,.T.Thiruvengadam, iember {(Admn. )

JUDGMENT OF THE DIVISIOW BEWNCH DELIVERED BY THE HON'BLE

. SHRI JUSTICE V,NEELADRI RAQ, VICE CHAIRMAN

. This application was filed challenging the.orders as

per ﬁhe proceedings dated 17,2,1593 issued by the 4th- -~

respondent,

£

contd...4
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Heard ¥r. P.,Rattaiah for the applicantsand fir, N,R, &
Devaraj for tﬁe respondents., Malafides are not alleged

against the 4th respondent, It is not shown that it is a

case of pick and choose in the orders of transfer. The

only contention for the applicantsis that instead of identi-

fying the releﬁant posts circle-wise they are being identified
division-wise and the transfers are affected on that kasis.,
Ofcourse, these posts of HSG Gr.II are circle posts., But

still when the respondents a2re uniformimgly following the

policy of transfer of the employees even in that category

division-wise, the same cannot be held as arbitrary.

3, Buté?t is submitted for the applicant, that some of the
employee; in the districts to which these applicants are
transferred arefgoing to ke promoted within a period of

three months and if they are going to he accommodated in

their regbective placeson promotion, then there may not be

any reason to trénsfer these applicants and X®x they can

be permitted to work in the officeé in which they are working for

-

even the norms prescribed are tn that ~Fff--t
wose ur Ttne applicants that no one is posted in placefin which

the applicants are working and no incorvenience will be felt

if they are retained in the places in which they are working.

He feel that in tbe circumstances above it is open to the
applicants, if they X® are so advised, to make a reprgsenta- .-
tion in regard to the same and if it is going to be made,

the concerned authority/authofities will naturally consicer

the same on merits without being influenced by the fact that

the applicants are challenging the impugned order.

contd oo ..
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4, The OA is ordered accordingly at the admission

stage. No costs,

(ﬁlctated in the open Court).

P_ I'3\- 3 f M\A
(P.T.THIRUVENGADAM) ; (V.NEELADRI RAO)
Member (Admn.) - Vice Chairman

| | /-

Dated: 25th July, 1993,

“Te Registrar
vsn ‘ uty Regis ()

1, The Director General, Union bf India,
Dept., Of POStS; New mlhi-l'

The Chief Postmaster General; A, P.Circle,HYdérabad-l.

*
@ AiILG & wne owisteeme - - -
___"!——-\k:.ﬂ 1

4, The Superintendent, RMS 'Z'.Eﬁvision, Hyderabad-l. ' - -

5. One copy to Mr.P.Rattaiah, Advocate, Advocates Association,
High Court of A.P.Hyd.

6. One copy to Mr.N.R.Devraj, Sr .OGSC.CAT . Hyd.
7. One copy to Libraryk CAT.Hyd,
8. One spare cOpY.
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TYPEDL BY , COMEARED B

CHECKED BY APPRCVED BY

IN THE CENIRAL ADMINISTRATIVE ‘I‘MBL_F:IAL
HYDERABAD BENCH AT HYDERABAD

ol

"

. PHE HON'DLE MD.JUSTICE V.NBELADRI RAO

VICE CHAIRMAN
2D

THE HOK'BLE KE.A} B.GOKTHY ¢ MEMBER ( A)

D [
THE HON'BLE MR.P.CHANDEASEKHAR REDDY
MEMBER( JUDL)
AND

THE HON'BLE MR.P.T.RIRUVENGADAM:M(A)

N

patedar R4-7)  -1%93

CRBER/TUDGMENT S .

MJB/R.A/C.H.NS,

0.h.N0. P l@,l% \;nS

T.A.No, W.P, : )
Adﬁi ted and Interim directions
issugd. ‘ '

ed

psed ~f with directions

Jigsed 2

ssed as withdrawn .





